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IN ..OHB CENTRAL ADMINIS'PRATIVS TRIBUNAL' 

PRINCIPAL. BBNGH s NSW DELHI 

ADDITIONAL BENCH j ALLAHABA,D

BETi-̂ ISEN 

Sheo Shankar Shukla

AND

Union o f India  

,& others.

Applicant

RESPONDENTS

i. Particulars of the applicant:

(i )  Name o f  the Applicants sheo Shankar Shukla

(i i )  Father's name
: Sri Nageshwar Shukla

( i i i )  Age -of. the applicant : 52 years.

(iv) Designation t Sr,Booking Clerk at 

Colonelganj' Railway Station

(v) O ffice  Address s Sr. Booking^ Clerk,

Railway Station,

(vi) Address for services ■'

o f a ll  notices: V illage : Mokalpur pura

Madh Nagar, P.O.Mokalpur 

Distt:. Gonda.

i
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ORDER SHEET 

IN T H E  CENTRAL ADM INISTRATIVE TRIBUNAL

ALLAHABAD 

............................................................OF 198

•VS.

SL NO of 
order

Date of 
order

ORDERS

o r y ^ ^ '

\
Is ^ ic X ' ^

Office Notes as to action 
(if any) taken on order
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lU THL CENTRAL ADfllNISTRATIUE TRIBUNAL 

CIRCUIT BENCH.LUCKWOlii

O .A . N o .440/87
R E G IS T-i-iriijN  No, _.... o f  198

AgpEiLANT
m z r a w

S .S ,  Shukla

DEFB^ANT
RESPOi\iuEl?r

/ VERSUS 

Union of India

. r i a l  

Turn bo r  
of order  

and d a te

1 6 /5 /8 9

3oiaoijjs

B r ie f  O rd e r, f ' le n t io n in g  Re f e r en ce  
i f  n e c e s s a ry

H p n «  M r .  K . J .  R a n a n ^  a . m .

None is present for the ^plicant. The 

briefholder for the learned co\yise.X .for 

the respondents requests for adjournment. 

This case be listed for hearing on l7.~8-89,/ ‘
L

(sns)

^  o  j  ■ ^  ̂  4 X ‘ 0^  _

u

\T\{/)

H o d -  M r .  D . K .  A a i r a w a l  . t  m 

9 None appears for the parties.

i i s t  t h i s  c a s e  o n  3 - 1-90 f n r

(sns)

.M .

«S4 “hi-

' L
to

Hoy ccjmplisd 

with gnddate 

c o m p lia n c e I

V
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rR A L  A D M lM IS T iA lIY E  TMIBUW AL
A D D IT IO M A L  B E N C H ,

23-A , Thornhill Road, A llahabad-21 IC O !

Registration No
■

of 1 9 8 7

• • • • * • • •

Particulars to  be exam ined

•1. Is the appeal competent ?

- .2 .  (a) Is thJ application in the prescribed form ?

(b) Is the application in paper book form ?

(c) Have six complete sets of the application 
been filed ?

3. (a) Is the appeal in time ?

(b) If not, by how many days it is beyond 
t i me ?

(c) Has sufficient case for not making the 
application in time, been filed  ?

Endorsement as to result of Examination

4. Has the document of authorisation/Vakalat- 
‘ nama been filed ?
I

5. Is tfie application accompanied by B. D,/Postal- 
Order for Rs. 5 0 /-

6. Has the certified copy/copies of the order (s) 
against which the application is made been 
filed ?

1. (a) Have the espies of the documents/relied
upon by the applicant and mentioned in 
the application, been filed ?

b) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer

and numberi accoidingW ^



articulars to be Examined Endorsement as to result of Examination

{ 2 )

^c) documents referred to in (a)
above neatly typed in double space ?

8. Has the index ot documents been filed and 
paging done properly ?

9. Have the chronological details of repres­
entation made and the outcome^of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending 
before any Court of law or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop­
ies signed ?

12. Are extra copies of the application with Ann- 
exures filed ?

(a) Identical with the origninal ?

(b) Defective ?

(c) W anting in Annxures

Nos......................... /Pages Nos................?

13. Have file size envelopes bearing full add­
resses, of the respondents been filed ?

14. Are the given addresses, the registered 
addresses ?

15. Do the names of the parties stated in the 
copies tally with those indicated in the appli­
cation ?

16. Are the translations certified to be true or 
supported by an Affidavit affirming that they 
are true ?

'u
17. Are -'the facts of the case mentioned in item 

No. 6 of the application ?

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on one side of the 
paper ?

18. Have the particulars for interim order prayed 
for, indicated with reasons ?

%

/I./)

.  19. Whether all the remedies >haye been exhaused.

n  /
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TV CmiAii. An-HHISJ-'RAriVE TRIBUNE, LUCKNOW BSNOT

LUCKNOW

O .A .M o , 440/87 

Sheo Shankar ShuTcla

Union of India  &

versus

Shri O.P .Srivastava 

Shri B .K .Shukla

Applicant

Respondents.

Counsel foi: Applicant. 

Counsel ^or Re^ondents.

Hon.Mr. Justice U .C . Srivastavs,V .C .

■ H n n ^ M r .  K . O b a v Y A z .  M e m l c j e r . - - -----------------------------

aion. Mr. Ju st ic e  U .C .Srivastava, V .C .)

The applicant wasin railway service and was 

promoted in' the year 1964 as Booking ClerK and

in the year 1975 ne was promoted as Senior Booking Clerk.

A Charge sheet vjas issued to him on 14 .1.1 984 ,v;hile he 

was working as such.The charge against him vjcs that uhe

applicant dem.ant̂ ê  a sum of Rs 85/- from Vigilance Kha^si 

as Railvjayfare between K^rnailganj to Barauni w|jile the 

actual fare was Rs 83/- Thus he took Rf. 2/- excess for his 

personalgain. ^part from that he struck out theprinted 

fare which was printed as Rs 16-10. Further, though he 

was in serv:ice,he did not declare his personal belongings 

and violated Rule 3l(l) of theConduct Rules. Enquiry-

proceeded andthe enuiry officer was appointed. Witnesses

were examined and after recording the statement of the

witnesses the enquiry officer concluded that the charges 

were proved. The applicant was removed from service.The 

^ .^eal filed  by the applicant vms dismissed, whereafter, 

he filed  th is  application before the Tribunal.
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2  ̂ -̂ 'he le a r n e d  c o u n sel  f o ^  t h e  a p p l i c a i t

v e h (^ie n tly  c o n te n d e d  th c t  t h e  f i n d in g  o f  t h e  e n q u iry

o f f i c e r  c l e a r l y  r e v e a ls  t h a t  t h e  f i n d in g  i s  n o t  b a s e d  

on any e v id e n c e  as nobody  saw him  e x c e p t  S h r i  B a l  Ra^n 

Tevjari th® c i t e d  v-?itness who had  seen  t h e  a p p l ic a n t  

h i d i n q  the  two ru p ees  n o t e  and h e  v;as no^- exarained,

■i'he e p o l io a n t  s h o u ld  have  b e e n  g iv e n  th e  o p .?o rtu n ity  

to c r o s s  e x a n in  S h r i  3 al P̂ ern Tevm ri and  r h e  supplicant 

s h o u ld  h av e  been  exo n e rate d *

3 , W e  h :v e  gone  through t h e  e n q u iry  o f f i c e r 's

r e p o r t , " h e  f i n d i n g  i s  o a s e §  on  statem ent o f  v jitnesses

end i t  was >?ithin the j u r i s d i c t i o n  o f  th e  a u t h o r it y

and the e n r u ir y  w as  on the  b a s i s  of tte a c tu a l  w it n e s s e s . 

Ev en  i f  i t  i s  ac c e p te d  t h a t  t h e  r in d in g  is b a s a d  on  

i r r e l e v a n t  e v id e n c e  t h a t  i s  no groun d  f o r  in te r s .e r e n c e .

I t  c a n n o t  b e  s a i d  th a t  th e r e  i s  no e v id e n c e  vjhatsoev-ar 

c g a in s t  the  a p p l ic a n t  to h D ld  him  g u i l t y  ano tn e r e  .oeing 

some e v id e n c e  no i n t e r e f e r e n c e  c an  be m a d e .A s  h~s been  

o b se .:v ed  in  t h e  c-5>e o f  U n io n  o f  I n d i a  v ersu  s.. P e x r o a ^ m jl-.

( 1 9 8 9  s e e  ihSiS) 3 0 3  ,v.’here-ini i t  h.?s b een  s t a t e d  t h a t  

"T r ib u n a l  h a s  o r d i n a r i l y  no poi.jer to i " .t e r fe r c  w it h  

puniste '.ent aw ard ed  b y  com petent -authority i n  d epartm ental 

p r o c e e d in g s  on g ro un d  o f  th e  p e n a l t y  b e in g  e x c e s s iv e  or  

d is p r o p o r t io n a t e  to t h e  m is c o n d u c t  pro?¥ed, i f  t h e  punishmer 

i s  based  on e v id e n c e  and i s  no t  arb itt :ry , m e l a f id e  o r

•p e r v e r s e ."

I t  v;as fu r t h e r  h e l d  in  t h e  above cases

" r h e  j u r i s d i c t i o n  o f  th e X r ib u n a l  to in t e r fe r e

w it h  t h e  disdpli- '^ary m atcers  o r  -punishment 

can not  b e  ecjaateci w ith  an appelj.ate  ju r i s d i c t i
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I’he T rib jn a i cannot interfere v/ith the findings  of

the Snquiry O fficer  or corapetent authority -’here they 

are not apbitary or latterly perverse.The po^^er to

impose penalty on a delinquentofficer is  conferred 

on the competent authority either by an Act of 

leg islature  or rules made under the proviso to 

A rticle  309 of c heConstitition . I f  there has been an

emiuiry consistent v.’ith t h e  rules and in accordance

vJith. princip les  cf natural justice  whet punishment

would meett the encs of ju stic e  is  a matter exclusively

ith the  ij\urisdiction of t h e  competent authority, 

jrfailirpenalty can lawfully  be iigpose-d andis iiaposed 

on the proved misconduct, therribunalhas no pov.’er to

substitute its  ovjr, discretion for th at  of t h e  authori 

i'he adequacy o f  penalty  unless i t  is  mala fide  is ' 

certainly  not a matter for the Tribunal to co'"cern

it.'-.elf vjith. The Tribunal also cannot inter-fere with] 

the penalty, if  the conclusion of the In q u iry  O f ;ic e r  

of the CDsipetent authority is  bssed on evidence even

if some oi i t  is  fjona to be Irrelevont or ei'trsnsou, 

to the matter.'*

4 . A e  I f M n e d  counsel for the apo4icat  pointed out 

f.v-t e>=traeous matbsr hrs been taken into account with 

-binding, as has been observed, let there be some 

extraneous motter. S'inding is based ^n stetSner

0 -' witnesses sno it  c,,nnot be seid that the findina is
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^.pervcrse enc, consecn_ierrtly no interference iKCan be niccle 

even i f  one witness not eirojuined. iiccordingly, i t

is  not possible  to interfere with the enquiry .I'he arnec

counsel for the  applicant contended that it  may be by 

misti^ke that the applicrnt vrauld heve cheryed Rs 2/- more 

cp.d foĵ  this  petty  amount the quantum of punishment is

not comniensurate and that thepunishment is  excessive.

I t  m,ay be so and punichnent apparently may be somewhat 

harsh but as. has been observed by  the Suore^ie Court,

*%■
■rri.ounal has no jurisdiction  or povjer to interfere  vath 

the cjuantum o f  punishment.i'nis application has cpt 'to 

be  dismissed and accordingly it  is dism issed. I t  i s  not

such a case in which interference can be made so far  as

S h o k e e l /

quantum o f  punishment ccvn be made.

Iamber, i 

Lu cknov;iI>eted 4 .8 .9 2 .'

Vicre Chairraari.
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2# Partipqiar-s of the .Respondent 

; (i), u n i o n - o f / I n d i a * N . S *  ,

■ ' ■ -.t y  ̂ ' « - ■ '

' ;( i i )D i ’̂ s i 6 nal' XidrnmeEciaL Su!^d^«;-'^

v ' -
Lucknow, ’ '

' ‘ (iii) Sr* 'Divisional 'CommercialSupdt.,

- . 'Lucknow, ;V  •' ' . ■». - '*■ ’ • ' ^

 ̂ - v<iv) Mditionai' RaiiAAfex. pi;viiiona^^Manager, , 

; ' N..B.RaiIwayi.f pi^dsiona’l' px.fic^r^:,Luckriow.

• *

. ' (v^^'Di visibtlal'eommarcial SupdtV#* Lu<

 ̂ ; I '  - '
■-* ■ ^  "> y  v f - T  ■ * - - . / / * - .  .
-̂ -‘ ( ' v i b l ’̂ s i o n a l ' RaiIway^^Mansiger; N*B .Rail

'■.■ ■' ■’ ■ •■ **■"** ■ ■,•'*■ ••■■
_ • - Lucknov/.*. ■; ' ♦

»■*
Luckfiow

Railway

.• Lucknov;.*.

' 3v' Particulars 'o f■ the b:Ecie£ against T,'^ich 'ap>pli-
■ • -  ̂ ,v.- ^   ̂ \  - '  ■ .■ ' ■■ ■

cation is'mades :J v>

■;/ (k)'mder- NO, LP/SS-G/VIG/37/84 ^Annexed as • ‘

Annexure, I,- • . ■' ' • ■

(ii). Date: 25 .9 ,85   ̂ * ' , . . ■

(iii),. Passed by . : S r i ’M.K. Varun • -

■' (£v) Order for Removal of the petitioner from

'servi.ce, ' _ ' '' '■ <> ,
'  ■ ■ • '  ' ' *' ' '  • ‘ .

. (B)' - :■ ■ ■ -

..(i) order No. LD/SS-C/Vig/37/84 - Annexute-I.I

(ii) Date:. 16.1.1986
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( i i i )  .iPassed . by Senior D vC .S . ‘ .•5̂.'

.. ■ ■ i  ' j  - . ■ .V ' ■ >■'.
. . (iv ) '.A p p e a l  wa¥ cejectedv

i ■ . ■ ' ' * - ^

?>

M.

' f>p-.

, (i) Order #o . i LiysS-C/Vig/37/ 8 4 .- toexurerIII

Cii) date I 2 0 .3 .1 986

( i i i )  Passed by M ditional:.Divisionar- Railway
■ . .H ■■ '*>«■.’, ' ■ /  : *
Manager,  ̂ -

' ■. ’■• , ■ - !■•*' ..*•

(iv)' The revision'pe-feitiqn i s  r'fegretted.

(D)

( i ) ' ^

f''

.r

Order No. ; LD /SS- G /Vij,/37 /84-  ^n ex u re- IV

(i i )  Dated: 2 2 ,5 ,8 6
i i "

Passed by ,: Divisional Commercial ..Superin- 

tendent, Lucknow. *

„ i . 'U v )  No provision of another revision petition .
■ '?'■ ‘ . V  i ' . V- / ■ .

i

■ ' r"-
* •■ U )  ' >, -

. . 'ptd^z HG.. LD /SS- 9<Vig ./37 /84  - ^ n ^ x u r e ^ V  

: -(ii) D ^ d ^  J f 7 .1 0 ,8 6  , , ,

.(i i i ) ' - Passid-^by- : Divisional Railway Manager# *'

* ■ • ' •'• Commercials ..N.S«.Railway# ‘

Lucknow.

• ' f
4. Jurisdictions

The applicant declares that the subject 

. matter o f the oider against which tefe v/ants
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redressal is v/ithin the jurisdiction  o f this 

Hofl'ble Tribunal.

5, Lim itation: '

The applicant further declares, that 

the application is within the limitation 

prescribed in section 21 o f  the admirilstEative 

Tribunal 4c t  1985.

\
6 , Pacts:

The facts regarding the case are given

be lows

: v

6 ,1 .  That the applicant joined Railway service 

,in the year 19 57 2nd December. He was 

promoted as; Booking clerk in the year 1964 

and ,Senior Booking clerk in the year 1975,

Since then he was doing a ll  his duties with 

the great zeal and to the satisfaction o f his 

superdxDrs.

6 ,2 ,  That i t  is alleged that the applicant 

Sheo Shankar Shukla was posted' as Senior' Booking 

Clerk at  Colonelganj Railv/ay Station and he 

was present at  the booking v/indow when vigilence 

khalasi namely Devi Prasad asked two'tickets 

from colonelganj to Barauni Jn . The applicant
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A

gave tt-«o tickets, and charged Rs.83/- X'irhile i t  is 

alleged that the applicant charged Rs.85/-. ’

6 ,3 .  That i t  is  alleged that the appU cant took 

Rs.85/- aud put Rs.83/-'in the Govt, cash and „ 

remaining Rs. 2/- he had hidden under his Ghaddar 

which x-zas on a box nearly 5-'-6 ‘ feet away . 

from his seat, where the applicant was sittin g  ,

6 .4 .  That according to the charge sheet on 1 4 .1 .8 4

the Panchnama was prepared in Malgodo\->m Colonelganj
.  . *

d t . 23 .30 ., I t  is also alleged that from some 

reliable sources the, vigilence persons came to 

know that the present ]«rorking Booking clerk use 

to take some excess amount from the passengers 

of long journey. After preparing the panchnama 

vigilence inspector deputed gigilerlce khalasi'

D£vi Prasad to purchase the tickets and vigilence 

khalasi Hari Shankar ingh x^as standing to listen 

the talk of booking clerk and Devi Prasad. I t  is 

further alleged that vigilence khalasi asked 

the fare from tolonelganj to Barauni Jn. for two 

tickets. The applicant told Rs. 8  5/- iitd the 

Vigilence Khalasi gave Rs.SS/- i t  was heard by 

Vigilence khalasi. Hari Shankar Singh who was 

standing behind Devi Prasad. I t  was direction
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to vigilence khalasi to pay for tickets after, 

asking the booking clerk,

6.5, The door was knocked and 3x)oking clerk 

opened the door,' In the booking office there 

were two of his relation, v/ho le ft  the booking 

office'im m ediately w'hen the vigilence per son- 

came insid e . I t  is alleged that Chief Vigilence 

Inspector Sri Balram Tewari had seen the applicant

id in g  Rs,2/- 'under the bed sheet whose evidence 

has not been recorded,

oOc>( ̂ ^

6 . 6 . I t  is  said in the charge sheet that 

the search o f  Vigilence Khalasi Devi Prasad was 

taken by Sri K.S.Rathor V . I ,  and the amount o f  

rs.85/- was given as follows: -

^(a) ‘A»note o f  Rs, 50

*V .'’i‘
-■:^Mo. 8 CK 411072

(b) A note o f  Rs- 20

No. ‘ (VG 72850

(c) h note o f  Rs. 5

No.

(d) 3 G .C .Note of Rs. 2x3 -6

98 F 507080

C/41 172303,

W/84 070737
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(e) 4 G .G . note of Re. 1x4

 ̂ ■ NO. 17F 256159 .

28B 51367 v ,

45D 407526 

5/88 7082 6 6 B ' ■

8 5 / -

6 ,7  . That the abo e notes amounting R s .8 5 /-

wa.s given-to the Vigilence khalasi but when ij: 

was checked by C .V .r .  in the tube we^^A^he amount

was said that Rs.83/- were found and applicant

was hiding a two Rupees note and Chief Vigilence 
•/ ,

Inspector Sri Bal Ram Itewari has seen which is 

alleged but Balram Tewari 's evidence was not 

recorded, neither he said any where not he gave 

any-such statement regarding Rs*-2 /- which is  alleged 

to be seen by him, ■ ,

6 , 8  It  is nowhere mentioned that any member 

o f  the decoy has ^ e n  the applicant hirSing the 

two ruppes note except Sri Devi Prasad and 

Hari Shankar Vigilence Khalasi who sa id .sk *  that 

R s . 8 5 / -  was aksed by the applicant for two tickets 

from Colonelganj .to Bara uni Jn.
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6 .9  After the incident the applicant was

suspended and charge sheeted# la teron he was 

transferred to Balram Pur, Station* The enquiry 

established and the enquiry was donducted by 

$ri  I^l.L.Srivastava who works under Vigilence 

O fficer ,

>

V

6 .1 0 , ' That the appointment o f  Sri M .L .Srivastava  

as an Enquiry Officer v;as ille c p l  as he  ̂wrTcs' 

under pressure o f  Vigilence Officer who is final 

authority. The iSonfifiential report“in;6iated , . , 

by enquiry officer who^is also working under the 

aforesaid G . V .G , and as such Sri M,L.Srivas'te-va , ■ • =

was 1̂ 0 1  impartial and independent to conduct\he

•j 't- • • ■
enquity , . ‘ .

6 ,1 1 . ^That Sri M .L .Srivastava  was informed 

during Enquiry on 3 0 ,4 ,8 5  that the applicant 's 

written statement o f  defence dated 2 0 ,9 ,8 4  was 

lying  with his d iscipilinary  authority unconsidered 

where he demanded a copy o f  w ,s , of the defence 

assuring that j^he would forward the same to the 

d iscipilinary  authority and therefore i t  was 

given to him on the s a i d ,date but continued *
•»

the enquiry without sending the same to the said 

disciplinary  authority,- hs such i t  is .proved that
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Sri M ,L .Srivastava  S I /D ^  was not functioning impa­

rtially  and judiciously and therefore finding 

given by him are biased.

. V -

6*12 . That a close study o f  the applicant

case study o f  the records o f  proceeding would 

show that the same is biased and not based on 

the evidences on records also i t  contains the 

incorrect facts and therefore the findings ' 

vis-avis the order o f  the learned D .C .S . are^ 

ille g a l . I t  is  further submitted that the 

Enquiry Officer Sri M .L .Srivastava  ^as clearly  

written an page 4 and para 4 o f the report that 

the charte sheeted Railway.Employee'has not 

given, any v;ritten statement in his defence. Here 

Enquiry Officer Srivastava has concealed the 

facts.

6 .1 3 . That the story looks like concated that

•the applicant takes only Rupee one per ticket 

or Rs. two. The Vigilence inspector gave Rs.85/- 

for two tickets and Rs*85/- were aksed by the 

applicat and the same was given to the applicant 

by Devi Prasad Vigilence Khalasi .does not look 

proper and i t  seems that this consipiracy was 

pre-planned.
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6 .1 4  That the Enquiry Officer gave .his opinion

atout the applicant for which he has no authority 

and he admits on page 10  that his conclusions 

based only on his opinion and conjunctiiire. As 

he has stated that the applicant new undei: the 

circumstances that there is something black 

in the bottom,

✓

6 ,1 5 , That there was no evidence that the

applicant had hidden the Rs^note under the bed 

sheet. I t  is further alleged that Sri Bal Ram 

Tewari the cited witness had seen the applicant 

hiding the two rupees note but he c3id not attena 

the enquiry to give evidence against the 

applicant.

- > •

6 .1 6 . That the Snquiry officer did not appri-

ciate the saying of Sri G ,S ,M isra  P .W , deposed on 

$ 8 ,6 ,8 5  in reply to cross examination by D ,G . 

vide item 15 of R,,O.P lO'who said that circumstance 

it s e l f  citing  that there was no independent eye 

witness.

6.17. ■ That the enquiry report of the E .I . /d A

is perverse. He silenced the'truth by one 

■strcce Of his pen and made one story on his own.
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A y .

J

3ri Hari Shankar Singh deposed on 19 *4 .8 5  ' -

who had instructions to watch that what the. applicant 

was doing inside after issuring  tickets and he 

and his colleague Itevi Prasad did not leave the,- 

counter >untill V .I ,  .went inside  the Booking o ffic e .

He saw him on his sea't',and opened the door 

immediately he asked, Sri K .S .R athore  confirms that 

±he had given instructiona to that effect. He 

also adds that Balram Tewari came inside who was 

studing at a distance indicated that the money 

was under that bed, Devi Prasad has stated that 

there was light and-the Booking clerk was on 

his seat doing nothing. He also says that Balram 

Tex'jari came in the , Booking O ffice  in tiie last.

I f  has teen moved by P .W . ' G.S.^'^isra/ Jawad A l i / * ^ . 

K .S.Bathore that'the bed was at a distance o f 

5 ft. and the applicant could not reach the 

bed vathout getting up and going same steps.

When the E I/DA  felt  and accepted, that i t  was 

impossible for the applicant to hide the roney 

under the bed sheet He le ft  embrassed due to working 

under C .V .O . to prove the misdeed o f  money. And 

as such he.moved that the two pupees note was 

•hidden  by applicant while going to open the ddor .. 

There is no 'proof o f the e ffect  nor the allegationV • V “

■>. is  as such. .

6 .1 8 . That the SlfDA ( V i g .) has mentioned

at page 9 of his enquiry that i f  i t  is supposed
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that the two rupees note was’ hidden by some 

member of the vigilence * There is no evidence 

.regarding fehis.

M '

6 .1 9 , That i t  is very important and pertinent ^

to mention here that non o f the^ v ig i l ^ c e  party 

entered the Booking o ffice  prior to opening o f  

the door. There is no questioiT.of hiding 

Rs. 2/- by the applicant becaraeehe was not knowing 

anything regarding the vigilence party.

- - i .

V

6 ,2 0 , That i t  is alleged by prosecution

witnesses that one of his relative was inside

the Booking o ffice  and i f  his relation was

going out side and i f  the applicant could be 

knowing . about,the vigilence party must have - 

given that Rs, 2/- to his relative the story. ' 

o f  taking Rs, 2 /  extra from the tiket is  wrong’ > ■

* A’ .  ■* '
baseless concocted and false , ' ‘ ’

6 ,2 1 , That i t  is alleged that Balram Tewari

V ,I .  from the booking window where both the 

khalasis were standing saw the applicant 'S iding  

the money. Now it  is a wuestion that from that 

booking window how only Balram Tewari«saw,-the 

applicant hiding Rs, 2 note» two vigilence
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khalasis. This is  a story o f after thought 

and no any other window was open because it  

was a mid night and chilly  cold, •* ?'

-13-

(

>

■/
'A

6 .2 2 . I t  is very important and pertinent to'

mention here that i f  gigilence Inspector Balram 

Tewari had seen the applicant hiding the money he 

must hav e asked the station master. Chief Booking 

supervisor to see the happening and to witness 

the d a c e  where the money was hidden-by the 

applicant. This'was not done but it  is allged 

that for when the confrontation arose, vigilence 

khalasis tol that the applicant has tfeken 

Rs.85/- then the'door was oepneed and search 

was made afiter checking ' .the cash when 

according to the saying of vigilence ,khalasis 

tvro rs , extra were taken , I t  was no-other 

person nor the applicant who had hidden that two 

r upees note but it . was the shameful vjork-of the 

any member o f  the vigilence .theam, .

6 ,2 3 , That the respondent n o ,2 signed the

prepare cyclostyle order . v/ith going through 

the records on evidence v;hich have been deposed 

by the P ,W ,s ,

6 ,2 4 , That all the statement deposed on by
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all the six  PWs are annexed herevjith as

|g)nexure No. to this application for perusal

6 .2 5 . That the order o f  learned D .C .S .

Lucknow Jn . are illegal, , the applicant was on 

duty*during his suspension period and tthere was 

not any bad remark in his 29 years o f service 

The story is  totally  taaseiess concted and 

not believeable.

J -

yyJ

6 ,2 6 . 'That the fact o f the case and the

prosecution story is b oth are opposite to each 

other, story is concated C ,V l ,  Balram Tewari has 

not seen the applicant hiding the two rupees note 

below the nedsheet nbut the consipiracy was 

known to him and the every memner of the team 

was knwing about Rs* two.

I t  w ill  be more clear that the panchnaraa 

which is said to be prepared in Mal*godowh ^

colonelqanj amy be prepared after the happening
■0 ■ —*

and the said two rupees%;as hidden by any member 

o f  the decoy.

• I

6.2^., That a number o f question arises on

this dramatic story where every member plays
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some very important role. Every statement make 

i t  clear that no body has seen the applicant 

hiding the money except Sri Bal Ram Tewari whose 

statement has‘ not been tkken no.r evidence 

is  recorded.

-A ,.

>

I t  is believed that to being v;ith the' 

decoy he opned he may have opened his mouth a 

per consipiracy but when he would be alone 

he must have thought about right and'wrong 

%
and for serval calling about 7 times as i t  

i.s stated by Enquiry Officer Sri M .L .Srivastava 

he did not come for evidence. The guilt of the 

case was totally  to bê  proved by him who did 

not make his appearance.

" Y
7. Details o f the remedies exhausted:

-i .

7 .1 .  That the applicant made a:n appeal

against the order passed by Respondent No. 2  ̂

before responde t N o ,3 and revision^'before 

respondent No. 4, 5 and 6 of this application, 

None of the remedy is le ft .

8 . Matters not previously filed or. pending 

with any other court;

8 . 1. That the applicant (further declares
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^ •5 *  To award the actual expenses incurred

in filin g  this application in favour o f the 

applicant.

10. Not applicable.

11. Not applicable.

12. Patticulars ofthepostal Order in respect

o f  the application Pees.

12.1.

12. 2.

Number o f Indian Postal Order 

Name of Issuing Post O ffice .

1 2 .3 . D^ite o f issue o f Postal Order

12.4. Post Office at x^rhich payable.

13 .

1.

2 .

3.

L ist  o f  enclosures:

Order passed by Respondent No. 2 dated

2 5 .9 .8 5

Order passed by Respondent N o .3 .dated

1 6 .1 .8 5

Order passed by Respondent No. 4 

2 0 .3 .8 6
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4, Order passed by Resp*No.5 dated 22*5 ,85

5, OrdeE passed by Reap* No# 6 dated 2 7 ,1 0 , 8 6

6. Statement of all prosecution witnesses.

7. y J k o J  '

VSRIgIGl\TION:

I ,  Sheo Shankar Shukla son of Sri Nageshv^ar Shukla

aged 52 years working as Sr. .Booking Clerk in the

O ffice  Sit Colonelganj^N.B.Railway do hereby

 ̂ verify that the contents of para 1 to

are true to my personal knowledge and para

V to believed to be true on legal advice and that
y  , I have not suppressed any material fact,

^  o f  the Applicant

Date:

Places

r
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"  - " ^WDKH m X b T v j i 4 f :T v i i i )
/ .  , & A)Sffisv 1068 ' ^

-■ ^ D l v i .i ^ .a X .O «
/ : -  ■ -  : & ■ . v ;  ■ . ,  ; . ' .  • >  '■ ' L u c k n o w , ;  .■ - .

- .' v^-'  '̂■’* ''

■’̂ C d 4  :%'lP'% ’’'̂ ■";̂ V ‘■‘* '»‘- / ‘ ».‘ -'Svl ''SHeo* Shator Shulrla
• ’ ■, *’ ■ V '. * '"̂ -"‘ *' ■  ̂ . s ■ SriVl&S'QShwar' Shuî la

Senior .Booking-clerk • ‘
' "  '■ ■ ' '̂ -■■- ' ■' ^

' '  '■ ' ,"\ S a lr^M r - ' ’ : -■ ,. ; , ^ * " .‘O

;'., ■' • J5f o m c r /B ,,4 d  . H

-̂ - -.aforesaid, 
Bnquiry o m c e r / ' . ■ 

r.,; ... r. <5hargu As/are proved 

aforesaid, ‘ 

rd.6f ;-

g,. ^  v ; .»¥, •, V /•••.••.** •■ . *■,:• •.. ' - •preyed.I

■tSri ^nnr^n‘~rl'r°'’ °"  ̂ *»vt.he'oancd'usion that ’

^r.aaval/’«'i..r̂ .rl i( ij, - upan nim tha penalty r,f '

Wlt^ I

4 -  T'r«^-----  n..'» ‘ . .  ■ '

v V  oJaS.: > “ «

• t“li::;e 5;:!c?JrSa^® ^to ,

■ ' Improper or ,ai=r„spootful,'

5<
■ Pl.=s« aok.iowl«dgo rcoelpt of thla lo'tter: " '

S  i2ncX;s. :l.̂ j above. 1 ' . '

■ ■ : „■

•  ̂  ̂ V'ayun )
wignnturt' ,; I^ivl„CoinmGrclal 2updt.

, ; î>trlkc out 'Which P̂ -sgn-. ■ ' , Lucknow. ^
is '''Ot- applicable. ■ thc D.ii. )_  ̂ '̂ -̂ 0 '

Copy to ;, 1, S.S./ialru;:'.pur ■' ' ■ ‘ '̂  :■ . ‘^ r ' ^

■ . ' . • 2. SCI/SIiohrat-arh For tnforpHtlon. ■' ' ‘ ■ '

vjn/-
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N ® r t h  E a s t e r n  I t u l l w H »  
N o . U ) / S S - C / V l s / W e » f  D t v l s U n a i  O n i c o
Datei : 16.I.1986. LucKnov.

Sri S.S. Shukia,

Ex# Sr.Booking Cler1c/Balra‘npur. Thr*«i'h x SS/Bairapipur*

In r«f«rtnoi t« y«ar •ipp«ai d a t «4  B.11.S5 
against th« •! ’ r«a*vai fr*«i strrlce l«p#sei by
DCS/Uli^ y*a art hereby InfArv^A tfciit the apptllate 
authority, Sr.DCS/UN, bas passed the f»ll«wtng •riers ;

« .  ’U  tfhr#ttcte the appeal'er
^Sri.S.S, Shukla as aXs* etber oinnecte* papers In this 
case* ^  was alse glren a pars©naI hearing en 19.12*85 
iarlng tim eeurse ef which he reiterate* the pelnts as 
raise# la his appeal ana stated that he has ne ether 
Beans «f Itvellhee* anil his fanlly-tt left t» starve an« 
that hê  »ay net bt- ieprtyei' ef hl« Meant ef Il%tllh#e«V

' *

■ tr- oententten that the SO werkel uaitr pressure
/ Vigilance a« he waa werklng unier CVO Is baseless,

^ is no«tnate< by the ilsolpiinary attti^rlty and
rhe.was not subject te any pressare fre» any sl*«* Id©

^  net rin4 tht« argewsBt tenable*
f  .. .  . • ^

V  ^  As regarifl receTery er thft. paiooknaaa
r  m m y, fren IngUe the beektng efftoe ^  ere. Che appelUnt

was werklng, I find, that tJhts h&s been prrred w  wltheut
• any deubt and the fact reaalus that the appellant had 

t a k j j .  etcese^aeniiy free the vtgliauee deeey. ' J n V e v  ‘ 
ef the incentreTerttbla eTlitnce en ree#rd, i% Is dtiTjiattXt
tf glie. hia ti^  ̂ benefit if  d#«bt*

♦

u w rfafenablf •pptrtwalilies
have been afferded te hl« btfere aad durlnj the DAE 
•W ir y  te pref̂ ent his side ef the cast*  ̂ Sreii his part 
recar# •f  saiwlca dees aot stand kirn in geed atead*

foil.*.* abevt, I de aet aiÊ  raaaan'
te alter ar » d U y  the erders passed toy the dlaclpllnaty 
authfnty. Accerdlngly, his appeal is rajactad.n

PlTl*Ce«i»rclal Supdt. 
Laeknev*

X
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Worth iiistern ^ilway 
Bivisional' Office 
Lucltnow

Wo* Li)/aa-c/vi6/37/Jij+ 
ijateil j ■

Sil Sheo Shankar Shukla, 

ex*Sr-Booking Clerk/Balraapur 
c/o Station Sup«lt.,
N* s* iUillway/Balimnpur.

R*{ I Xour revision peUtiqn to; the underslenetl
catdA 1/.*1 cSv*

■ I
' i '■ ' . I I - '

• - j reference to your'aliove revision Ktition 
aatei you al*e hereliy inforoeil that the

fSilotiSrSke?* »«thoritjr. has »asse< the

’•I have ffone through the revision jetitlcn 
ot the ex-e«ployee sri S*S* Shukla who was 

personal.hearing ^y »© on

iu.3,ifc. I fin4. the churges conclusively . 
proved agaipst the euployee* His previous ' —

Qiuite unaatiafactory 
vhich does not warrant at^ leniency-' I 
see. no reason to revise or aodify the 
orders of the disciplinary, or. the Ajifcllate 
authority. 2be Revision Petition is 
recretted*"

( T H C i^te ^y
Ad iCL * j&ivl •ftailway Man age r 

Milway; LUcknow.
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N, IS. Hallway

, ‘ ■ Off'ice of the , ■
„ ' , , , Divisional lUy.Manager/C.
Mo.LD/S?-G/Vlg./37/84. Lucknow dt. ?J,-S-1986.

Shri Sheo ^banker Shukla, 
Ex-Cr.BC, Vill. Mohalpur( Pure) 
J'ludh Najjar; ’

aJaoi£aimr..Pi?tt^.Qpn<iailUA)

^2.

' i .

>

•A

Uub s Jievirrlon PotitJ.on under Rule 24
of JUy,aarvfcint.8 (D&a) UuleM, 1068.

In response to your' above Revision , 

petition dated nil received in this office on 

15. 5.86 addressed to the GI-l/Gorakhpur, you are. 

hereby informed that Revision J-etition has been 

decided by the competent authority and there­

fore therg! is no provision of another revision 

petition.

.Thi^ is for your information.

. -I

s '\

I
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N.K* Railway

Office of the 
< Ulvlsionul Hly«Manager/CommI, 

No.U)/SS-C/Ylg./37/34. Luoknow dated <2,̂ - -lJO-1086.

Shri Sheo wanker shukla. 
Bx-3r*BG Vlll. Mokalpur( Pure) 
Madh Nagar,
P.O.Mokalpur,
Dlstt.G®nda (U .P,) •

>■

Sub Your second Revision Petition 
submitted t© GCS/uKP against 
Removal from service vide NIP 
of even number dt* 25,9.S6*

i •
In response.to your above revla'lon petition

C.C.S./Gorakhpur haa passed the ifollowlng orders i -

"  ^  ^  urt" HTiMvjircr ^

^\m'=\ ^ I t  qvii t  ?Tr ; p i

^  sifcf' ^  r̂ ofq . j Bff aitr

^rrofr ^  Off

T^'IT
I t

r

■ i

Thls^s for your Information*

-— 01 vl • Rly • Man^ger/Gomml • 
N*B.Rly/Uick&ow,

I »

I
.( 7
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I 3 .  ^  TT^rr w ®  î r >sRo#o't!o ^  7  irr w h  sr 1 4  ,

V  ,gpsi?* : W  5 !T% ^  3K ' !3? iwr 5PI ’w i  ft ^  snRr ^  f w

ara '%  W  ^  ^  OK-4  ? T a ^  « T  1

.  girr g iC T  a=5Tlr T R R i  9=sr ail ift ^  ;

Cjrft?^ 1 b  ‘:?R%?ft >̂1^  cm  iplft T O M  ^ T  ^
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\
5R-? :..v3rrq^ uqt^i «|2^h ?r w  w^- 

0 3 A  cTcrat T O T  iTr f̂ rar ^  ^ . 
•T O  jH iaLuri, vJipT f #

:«  ?ifi ^ir jfiT ?ifc|iJT 1̂ '  g j io ^  ‘tiiTT ^ T  V  %  ^

f r  
W L  ^ '4f t  1 1 1  » ? S  i p ' i  IfeW ai,s« if-* «-V.ft <r W V  
r m

f ^
v / 7 .

8 -

9-
10-

I I -

s w s ^

V I vcm m
^  FeOtflOF^O ?r 8 5 /- W IT  ^  m l 

^ ^ ^ g o g r o ^ o  ^  2 /- -TOT t ^ T  ^  ^  Ufh  ^  m i

■ "^0  w 6  >  'fr Hit ^PTT 2 /- f ^ T  %

HTOi^ltoviTOci '̂m 05/> Wi4T ^3( ^m«:jT m  JTTc/T̂ rr gtHaiiJT I

■ ^  OWT^ )&r<?ll̂  ^  ofclIlfTI 

, ^ ‘t^fTt Utfr ^  Cf)% q^> gtT TtFT

vJiittRT ^  frr̂ iof qnr >3̂1̂  % r ^ t ^ t  ^  
sOTn^iT # r  c|itf ^ T  «ir(r ĵ iiti
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IN THE CEI'JTRAL ADME'J3BTRAH VE TRIBUNAL ALLAHABAD BENCH.

Reg. No, to /8 7  ' ■”  ■' ’■ ' ■ ■

Sim Sheo Shanis^r stiukia .,e  App.

V/s

Union of India and others Resp.

Written reply on behalf of RespondentsBes-fH^^

and— ' '

Para 'll • That I am presently posted as Dlvl. Comniercial

Supdt*, W. S. Railway, Lucknow and has been autho­

rised on behalf of respori^ents No. (lil), (Iv) 

and (vl). I have carefully perused the relevant 

^  records relating to the îisbtant case ani Is thug

fully acqi^lnted with the facts deposed to belowj-

2, That I have carefully gone through and understcod 

the contents of the application filed by the 

applicant urtier gee.l9 of Act Ifc.13 of 1985 aiong- 

vdth Annesures,

3. Para (1), (2) ani(3) of the application are a 

^  a^itted'except" that oiders shown against 

para 3(E)(lli) no order No.LD/SS-C/Vlg/37/8lf

'27* 16,86 V to the application) was passed 

by DRI'1/N« RLy,Lucknow*ITn*fact the orders weie 

passed by the Chief Comml.supdt,, 

p»st?ed '■ by-the-Qhi of Qornm,, aupa ^^iich were

comciunlcated to the applicant vide letter dated

27. 10.86 by the DRM(Goraml)/LJlI,

r * \ /  '

K mat pa le if of the application is not disputed.

J
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5, That in reply to paragraph 5 of the application

It Is stated that the Instant application Is not 

within the limitation prescribed under Sec, 21 of , 

Act lfo.13 of 1985. application tes not been 

filed vjithin time and it Is liable to be dismissed 

on this score alone being time barr6d,

.6, That in reply to para 6 (i) of the application It

is stat^  that the applicant was appointed'as 

Rjrter Is  Class IV ®ost in the year 1957. It is 

denied that he was doing his duties to the 

satisfaction of his superiors. His record of 

) service shows that his services were not satlsfact-

ory. He h|s been awarded punl^ment of Censure -

5 times, withholding of Incranents 11 times and 

withholding of passes for 2 times.aaad An extract 

of punishment recorded in Service Card o f  the 

applicant is enclosed as Annexure A/1.

\

7 , a a t  the contents of para 6 (2 )ctfe^adnltted except

that the appliLcant charged Rs/83.00 for two ticket£= 

in fact he charged Bs, 85»CO that is Rs- 2.00 excess 

to the presciibed fare for the tickets ex-Colonel- 

gan;) to Bara uni Jn.

8 , That the contents of para 6 (3)ol5. a knitted.

 ̂ f

9 , That the contents of para 6 (ifj are adnltted^

10, That the contents of paiQ 6(5)^^a(lnitted except

that there was only one relative of the a p p l i c a n t  

in the Booking ofS. ce and not, two as stated in the

pa I® uiider reply.
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IV* That the contents of para 6 (6)'^a(jDitted,

12, ihat the contents of para 6 (7 ) are admitted. The

two rupees note was recovered hidden under the 

Chaddar of the applicant kept near by his seat. The 

evidence of Sii Balrani Tiwari, P. R  could not be 

recorded at he did not attend^the enquiry fixed on 

various dates - that is on 27. 3. 85 , 28. , 3 . 85 , 3o.»f.8 5  

7.5.8sr, 8 .5 .8^, 17.6.85, 18.6.85. However, the other 

witnesses associated in the search coit)borated the

facts of recoveiy of two rupee Jfete hidden under the 

» chaddar. of the apjaicant.

contents of para 6^ " ^ n o t  admitted as 

stated. The evidence of Shrl K.S.' athore V.I and 

sane otter wltoesses proves rsooveRr of two rupee % t e

u n d e r  the olBddar of tbe applicant.

to® contents of para 6-9 are admitted except

X  Srlvasttva belongs ani works under the

wgllance OfSicer. Shrl M.L. snvastava 

was Enquiry Ofa.cer In the Instant case who corfucted 

the engulry Independently and l^partlaly. He belonged 

to the cadre of Personnel Branch and „as J»sted t o  « r k  

as a i  (DA) by the Personnel officer ana a.e nomination 

to conduct-the instant enquiry ^ 3  d o n e  by the DCS/IOB.

15. Itet the cont*>nts of para 6.10 are denied, sh n  M.i.

Srivastava E,I/DVGoraknpur appointed unds- Hule 9(2)
BAE-19ffi held the BAH Enquiry, into tJ. charges f ^ e d  

against the applicant by the asclpiinary Authonty- 

that Is DCS/H.S.HLy.Lueknow vide a letter Mbj LD/S3-Vlg 

37/8lfdt. 8.2.1985. Ihe function of Biquiiy uffieer is 

irflependent and Impartial, statement'cont,^.^ to It are

d en ie d

if
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16, That the contents of para 6.11 are emphatically deniedi- 

The allegations are false and without any basis. It

is denied that any written statement dated 33.9,8^ 

of the applicant was lying with the disciplinary 

authority, Ifcie applicant has twisted the facts to 

suit his case,

17, TtBt the contents of paiQ 6 .12  of the appilcatiion are 

denied except the fact that-the aj^llcant did not 

sutanlt his written statenent to the dlsciplimry 

authority In his defence. Ihe prosecution case was
■ I

closed on 18. 6 ,85  ther^fter the applicant submi­

tted his written statement on 2^ ,6 .85 . ^he findings
' ’i.

y . and orders of the Jlvi.Goinrnercial Supdt, N.S.Bailway

Lucknow (ia.sciplla®ry authority) are legal and v a l i d .  

Statements contrary aS to it are denied.

' V

18, 2hat the corfc ei|s of para 6,13  are emphatically 

^  denied. It  ;l^i(s^ltted that during the course of a

 ̂ surprise cheek eor^ucted a team of Vigilance Inspec

tors in the mid nig|t of 1 V l 5 . 1.81+at Colonelgan;] 

j  Eailway station, the applicant demanded and leallged

Rs, 8 5 .0 0  against the correct fare of % 83,00 only 

on the sale of 2 second c l̂ass tickets ex-Colons l ^ n j  

to BaiQuni Jn, from one Shn Devi Prasad, Vigilance 

decoy who was accompanied by another Ehaiasl Shrt 

Haii Shankar Singh to listen the conversation and ’ 

transanotion of sa le of tickets and money between 

him and the Booking OLerk. (The applicant). They were 

further followed by ■Vigilance Inspecttirs ^ r i  GiS, 

Misra, ghrl JCS.IBthore and shri Baliam Hwaii, - Af 

the enquiry under DAR-I968, it has been fully estab­

lished that the applicant i^d realised Rs, 2,00 excess 

for his personal gain out of sale of 2  Ilnd class

V 7 ^  5
crrr"?'jq
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tickets. Allegations to the contrary are not admitted,

Ttot the contents of para 6,'ik of the application are 

not admitted as stated. -Ihe Inquiry OffIcer submitted 

his report not on any conjuecture as alleged In para 

undo* reply but after perusal of all evidences and 

records befoi« him and after evaluation of the same*
»

Ihe Enquiry report itself pioves that subject matter 

was fully investigated, statements of P,Ws were recorde- 

and defence statement and cross examination was comple-
1

ted k^ping in view the nature of charge against the 

applicant. Any allegations to the coiiitiBry are not ' 

admitted and are denied.

That the cott ents of paragra.ph 6,15 of the application 

are not admitted §nd are denied. In reply thereof it i 

stated that the Enqairy Officer in his Report under 

para 5 ,02  has thoroughly examined the point under is si 

and after examining the written evidences before him 

came to the definite conclusion that the applicant ha( 

■realised rupees two in exce^ on the sale of the ticl 

and had hidden the fis. 2 ,00  Note under his chaddar.

Ihat the contents of para 6.16 of the application arel 

not admitted a»i are aphatloaiiy denied. A perusal oj 

Itan 15 of page Ifo.iCi of Annexure ^  to the appuj 

tlon would reveal that shn  G.S, Mlshra O.V.I on his 

OTOss examination by the Dsfenee Counsel did not depo|

r r r “ ” " "  * “ ^
• ^o^ofeorated the

^ 2

2/- in excess by the aB„rt. /  ”

« “ tets in question and its J "  “  ‘

tbe applicant nearby his



22, That tie contents of para 6,17  of the application are

emphatically denied. The Enquiry Officer after holding

detailed enquiry and giving reasonable opportunity 

to ttB applicant to d^endh is  case and considering 

the entire evidences brought on the record has recorded 

his findings \khlch were occspted by the disciplinary 

authority. It is wrong to allege that the enquiry 

report of E.I/DA is perverse in any manner. The excess 

charging of Bs, 2/- by the applicant has been clearly 

proved and any statement contiery to it  are denied,^

23. That the contents of para 6,18 of the application are

admitted. The Enquiry Officer has rightly stated that

^  there is no evidence before him to show that the two

rupee note recovered under the chaddar of the applicant 

was hidden by some member of the vigilance present 

at the. station at that time, Bather, from evidence 

on recoid, the aiquiry Officer came to the conclusion 

"that there v^s no question of hiding fis. 2/- by the 

Vigilance Party,

2if, That the contents of paragisph 6 . 19 of the application 

denied. It ha s been found on the l^sls of evidence 

that ttie applicant had sensed the trap and had hidden 

the Two Rupee Note which was recovered by the Vigi­

lance party,

25, That the cottents of paragraph 6,2o of the application 

^3?e denied as stated. The applicant has himself stated 

tn his statenent before Enquliy Ofl'fcser that one of 

his relative who iiad come from his village was sitting 

in side the booking office and he left t e  Booking 

•Office immediately on arrival of Vigilance party. 

Statement contrary to it is denied,

............

( .6- )
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26. in reply to para 6,21 of the application, it Is 

admitted that ghri :^lrain Tiwaii V.I. \to  was stariiing 

at the window had seen the'applicant hiding of rupee ti-jo 

note under his bed sheet. Best of the contents of the 

para under reply are emphatically denied.

27. That the contents of paragraph 6,22 of the.application 

are (denied being after thought,

t

28. iiat the contents of paragraph 6,23 of the application

are denied. It is admitted that respondent No. 2 who is
5.

the disciplinary autterlty has passed the orders indep-
\ ^

endently after considering the entire facts and evidence 

on record,

29. Ehat the contents of paragraph 6. 2^ of the app:|.ication 

need no reply.

( -7- )

30, % at  ihe contents of paragraph 6 .25  of the application

aie emphatically denied. The orders of Divl,Commercial

^  Supdt, are legal, valid and based on facts and evidence

on record. The services of the applicant had never 

been satisfactory as mentioned in para k of this reply.
N * ,

31 , That the facts mentioned ira paragraph 6.26 ani 6.27  are

''
not admitted being after thought and based on con|'&cture&

32 , That the corfents of paragraph 7.1  and-8. 1 are not dispute
*

33, That the coit ents of paragj^ph 9 , 1, 9 . 2 , 9.3  and 9, if are

denied. The applicant is not entitled for any relief 

claimed and the application is liable to be dismissed^
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3if, That the contents of paragraph 10, 11, 12 and 13

of the application need no reply,

I , C.P. Gupte

her^y verify that the 

contents of para 1 atii 2 of this reply are true to my 

personal know3^dge and those of para 3 to 32 are based 

on lecoids which are feeM.eved to he tiue and those of 

paia 33 acd M 2l+ are based on legal advice. No part 

of it is f^lse and nothing material has been concodbed 

in it.

( -8 -  )

J .

Places . SlGMAtlJJHS.

Da te r

Verified before me this... day of September'87*
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B e f o r e  t h e  c e n t r a l  A d m i n i s t r a t i v e  T r i b u n a l  A l l a h a b a d  B e n c h  

Reg* N o *  440/87

S h r i  s b e o  s h a n l c a r  S h u W . a  * *  ^

V /s

Resp.

Annexure N o *  a / 1

u n i o n  of I n d i a  a n d  others

c o p y  o f  p u n i s h m e n t  r e c o r d e d  i n  C a r d  

o f  Sri S . S . S h u k l a ,  Ex-Sr.BC/CLJ*

1.' C E N
vide N o . T D /63/ B N Z  dt.29. 12.60 B y

a p o / l j n

2'. W IP
0-3-0 NO.TD/61/CS/6V 23 

Dated 18. 5. 62.

-do-

V- ,
3 . W IT .

0-6-0 No'.B/s/1810/pm 
Dated 26. 9.62

-do-

4. C E N
vide no .c/82/ 11/ 218/65

dated 15* 1.66

—do—

5. C E N
vide no.c/82/ 11/ 9/66 Hd. 

dated 18. 11.66

-do-

/ 5. M IT
3 months vide NIP No*c/65/kinor

66 dated 22. 8 *67.

-do-

f

7. m T
6 months vide N-IP NO*c/82/ 3/  

158/67 dt* 7-10-67

-dO- r

_ 8. W IT
0-6-0 ( s i x  tnonths)vide N I P  N O *

C/8  2/ 1/ 127/71 (11) dt.8 . 12.71 By  /

9 .

10.

11*

12*

13.

14.

VHT

vIIT

^UT

CEN

CEN

three (3)Honths vide NIP NO;*c/433 / 

1-DCS/STP/7 2 dt* 5 .8 *72

One Year NIP No-*C/8 2 /1 /2 0 /7 3  
Dated 2 8 .2 .7 3 .

3 months vide N0 .g?/63j^em o /2 6 9 /7 3  

Dated 15'.8‘*73 .

3 months T/63/kefno/255/73 

Dated 16 .8 .73 '.

vide NIP NO*C/406/S'EP/74 
D a t e d  29*10*75

v i d e  NO*T/61y44.®no/420/77 

D a t e d  2 *8 .7 7 .
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15. tflT 6  months N IP N o *C /8 2 /^ 2 3 2 /8 3  By DCS/LJN

Dstsd. 20»1*84«

16* 14IT 6 months vide NiP KIo-c/8/ t i V C L J /  -do-'

6 /8 4  dated 24 .4 '.85 .

17e WIT 6 months vide NIP N o .LD /ss- C/vig/ -do-
7 5 / 8 4  d a t e d  2 4 * 4 . 8 5 .

18. WIP Two Years vide NIP- No*C/431/CLJ/ By DCS/LJII'
82 dated 1 1 .4 .8 5 .

19. Removed from service by d CS/LJN vide -do-
NIP NO‘IiD /SS- C /vig ./37/84 

d t .2 5 .9 .1 9 8 5  in a Vigilance 

case of excess charging on 

ticket while working as 

BC at G LJ.
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IN THE GMTRMj m m a S T m iT B  tribimal allahabad

BENCH ALLAH£3AD.

APfLrCATEON REGISTRATEON NO.440 of 1987.

Sheo Bhaakar Shukla . . . . . . . .  Applicant*

Versus.

UoioQ of Inc!La aQ(3 others , . . .Re.spoM eats .
f

ReJolQaerWri tteo Reply oq bebalf of■ ■■ — I

Applicants Sheo Shank ar Shukla .

I , Sheo Shankar Shukla son of Nageshwar 

Shukla aged about 52 years resident of Mokalpur 

Madh N-agar Post Office Mokalpur Distric-t Gonda 

is the ap-pli-cant and pairokar io the above 

noted case as such I am fully conversant with the 

facts and circumstances o f  the case,

1- That the re ply submitted by r-espondent

No, II a nd on behal f  of of the respond-ents 

N o ,III , I? and VI hav e been read by me and I 

uoders-tood the conte-n-ts of the same.

2- Tfaat in reply .to the co^nteata of para
, * • 

1 of the r-eply submi tte d on behalf of Respondent 

haireiQ after refered to as ’ Reply’ , It is stated 

thlat the applicant has no k n):wledge regarding 

author isation as all eged in the para under reply, 

no suc-h contents has been filed in support thereof.
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waa promoted from the poat of porter, thereafter 

booklQg clerk then Se olor Bookiag Glerk it la very 

much overt that the conduct of the applicant waa 

found above the mark and waa fouQd auitable to 

be promoted to the higher post. It is well settled

■ /  concept of law that once a pe-raon Ls given

promotion the staW  record atood wlpped off and

-3-
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l^herefore the aame ca laot be used aa a foundation 

to punish the applicant.

8 , That paragraph 7 of the counter re-ply

I
ia denied the fare for two ticket a were aake d by 

the appliciatlt from Golonelganj to Barauni junction 

and the applicant charged only Ra,83/- for the 

tickets.

9. That in reply to para 8 of the eouater-

reply it is to aay that the applicant charged only

Ra.83/-. The respondents admHttted there allegiliion

in the counter-reply paragraph of the

application ia reiterated.

^  10, That in repl^iaa paragraph 9 of the

counter-reply it is to say that the applicant charged 

only Ra.83/-. The respondents admitted their own 

allegation which is written in the application

paragraph 6.4 of the application are reiterated.

1 1 . That in reply to |)aragraph 10 of the

counter reply it is say that there were two of the
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applicant's relative iuside. The respondeota admitt­

ed their allegatloQ iQ the counter-reply, Paragraph 

6 (5 )  of the application are reiterated.

12* That la reply to para 11 of the counter

reply It la to say th4t paragraph 6 .5  of the 

application are reiterated.

y .^  13 . That paragraph 12 of the counter reply
/ / - '

are denied as stated paragraph 6( 7 ) of tha 

application are reiterated.

- 4 -
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14 . That paragraph 13 of the counter reply

are denied as atated paragraph 6.8  of the 

application are reiterated.

15 . That paragraph 14 of the couQ{ter reply 

are denied as It la atated paragrapii 6 .9  of the 

application are reiterated. Mr, M.L.Srlvaatava 

the Enquiry Officer was personal Inspeot-or 

■^raffle before conducting the enquiry. It Is true 

that the enquiry Officer Mr, M,L.Srlvastava was 

working under Vlgllence Officer.

16. That paragraph 15 of the counter reply 

are defied and paragraph 6.10  of the application 

are relter-ated. The Enquiry of tbe applicant’ s 

ease was co nducted by personal Inspector while 

enquiry order was passed by D .O .S . the enquiry 

should be conducted by D .O .I  or A .C .S. Fot by
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enquiry iQspector Vigileace and Mr, M,L.Srivaetava 

wasof the same rank as Vigllence Inspector Mr*K. S, 

Ratdor-e and Mr.Balram 'lewari and Mr, 6 ;S.Mlsra 

are Se nior to Mr, M.L.Srivastava who conducted 

the enquiry and Mr, M,L,Srivastava was not fair 

in thi-a regard,

17, That paragraph 16 of the counter reply

^  are de nied and paragraph 6 , 1 1  of the application

are reiterated.

- 5 -

^ 18, That patagraph 17 of the counter

reply is d-enied and paragraph 6 ,1 2  of the 

application are reiterated,
I

191 That paragraph 18 of the counter-reply

-4- are denied and paragraph 6,13 of the supplication

. are reiterated. The alleged story is not proper 

as stated that Vigllence Inspector gave Rs,85/- 

to Vigilence Khalaai I^evi Prasad and Rs,85/- -wete 

asked by the applicant, I t ^oks like a preplamed 

^  Case t he applicant has completed hia duty houra

from 4 P,M, to 12 at night and he waa doing the 

duty of his releaver who did not come on hia duty. 

The ap plicant charged only Ra,83/- it ia no where 

aaid t hat any body haa aeen the applicant hiding 

the tw 0 Rupee a note paragaaph 18 of the counter­

reply ia e mphatically denied.

20,
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-6.

20 . That paragraph 19of the counter reply

are de tiled as it is atit ed, Paragraph 6,14 of the 

application are reite rated. The eoquiry Officer 

haa admitted OQ page 10 o f the ch®gge-sheet that 

his coB>cluaioQs baaed oq hia opiDioti aad 

coQjecture, Aa he haa atated that the applicant 

knew that there is some thing black in the bottom,

^  2 1 , That the contenta of paragraph 19 of the

coonter-reply are denied. The cited witneaa Balram 

Tsewari who haa been aaid that he has seen the 

applicant hldiog the Ra.2/- note has, not given any 

evideo ce. No one has feeen the applicant's to 

hiding the Ra. two note under his Ghaddar.

Paragtaph 6.16 of the application are reiterated 

and even at the time of incident Mr. Balram ^W ari 

--f. ^as not given any stlitement regard! hiding of

Ra,2/- not e.

22 . That the contents of paragraph 21 of the

counte-r reply are denied. As it is stated in 

counter-reply that item 15 of page 10 of Annaxure 

G.S.Misra was ailent on the question of 

independent witneaa. He has said that there was 

no ind-ependent witneaa. It waa caae of a Railway 

Station where many of the paaaengers ge t ahelter 

and a number of Railway Staff such aa Station 

Maater Ooach SuJjerviaor and aame other IVth Olaaa 

employeea are alwaya present. How for it is justify



to aay that there was no iQdepeodeQt witaesa. It 

was a coQa^plraoy agalaat the applicant. The 

applloant q either haa told fare for two ticket a

Ra,85/ - nor he charged the aaid amDuat. The applicant

told the fare Ra,83/- aad he haa charged Ra.83/-, It

la falae that the appllcaot took Ra.2/- exceaa,

23 . That the cooteata of paragraph 22 of the

couQter-aep ly are denied and paagraph 6,17 of the 

^  appllcatlo a, are reiterated. The whole atory of the

caae la coQdocted,

-  7 -

24 . That the coateo ta of paragraph 23 of the 

couQte-r reply are denied aa It is stated that there

X  la 90 evidence that tne two rupees note was hidden

by any rce-mber of the team. How Enquiry Off leer 

aays that the applica nt had hlddeo the two rupees 

note, while it la said by p.W, Harl Shankar Singh 

that t he applicant Immediately opened the door. He 

further said that P.W. Devi Prasad and P.W. Harl 

Shankar SI rgh both were stood at the window when 

the door was knocked the applicant left hla seat.

It Is no where said that applicant had hidden the 

ruppea note. Paragraph 6.18 of the application 

are reiterated.

25. That paragraph 24 of the counier-reply

are denied and paragraph 6 . IS of the application are 

reiterated. It la said In the counter-reply that 

the applicant had sensed of the trap party so that
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hidden th e t wo rupees a ote. It is tot^ly 

dealed while the appile a ots relations w ere 

sitting la side the booking office he w ould 

flven that two ruppea, note it he had sju^ or It 

he had taken. It Is totally false to say that the 

applicant had sensed about the vlgHence party*

25 . Shat the contne ts of paragraph 25 of

' ^  the counter-reply are denied as stated. Paragraph

5 .2 0  of th e' application are rel&erated. However 

-"'li Is aild that the g^jpllcant’ a relative who went 

f out ju st after the vlgllence party entered In the

booking office. The applicant had not taken the
/ ■ ■

two ruppees exceess It Is totally false hence 

denied,

— 27.  That In reply to the contents of paragraph

25 of the counter-reply It Is to sâ  ̂ that Balraia

Tewarl ?i|llence Inspector and two Vlgllence Khalasl 

namely Devi Prasad and Harl Shankar Singh all 

' three were standing on the window. How -Balram

Tewarl saw the applicant hiding the two rupees and 

P why not ttioae two vlgllence Khalasl. While they

were standing ;just near the window. It la very much 

doubtful that Balram Tewarl O .V .I . has seen the 

appllc ant hiding the two rupees note but he has  ̂

not given hla evidence before enquiry officer nor 

any statement. It Is a false case vlgllence party 

were justifying these trap by falsely Impllc^lng 

an Innocdnt person like a police person.
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28. That Lq reply of paragraph 27 of the

CO!QDter-reply it Ls to say that when Balram Tewarl 

has ae sQ the applica at as alleged that he has 

hiddeQ tw o rupees n ote he inust have asked to 

statioQ staff for evLdeooe and to witness the 

happeniog. Nothing was done procedur^an d any memter 

of the tearnxsK did the shameful work while the 

applicant has also not seen that whso had hidden two 

rupees note there were many persons inside

^  the booking office when the said confron­

tation arose paragraph 6 , 22 of the ^pllc^tion are 

reiterated.

-  9 -

29, iJhat the contents of paragraph 28 of the

counter reply are denied. Disciplinary Authority has 

signed the prepared cyclostyle order and send it to
V ' ■

the applicant. The decision to-pass such order is not 

independent order neither on facts nor on evidences.

30, That the contents of paragraph 29 of the

counter-reply needs not comment,

31 , That the contents of paragraph 30 of the

counter reply are denied and paragraph 6,25 of the 

application are reiterated the learoed D ,0 ,S , has 

already shown his bias mind that he was prejud ice

' and categrise the punisnment in A1 of the counter 

reply,

32- That the contents of paragraph 31 of the
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co uQter reply arecieoled and paragraph 6.26 ana 

6 .27  of the application are reiterated.

It is to a ay that the said Panchaffiama 

which is said that it was prepared in Mai go down 

OoloDelgaoj may have been prepared same where 

... else after the said iocideat. It caoQot be said

because there -was Qot aoy public witness and the 

Station Staff. P.¥. Shqrda Prasad , A .S .M . and 

Goaohlag Superviaer Jawad All has aaid that they 

both have not aeea the applicant neither taking 

' the rupees two nor hiding. Even the Fanchan^a was 

Qot'pr epared in his presence It is the self

prepared s tory of the Viglience Staff.

33 . That the contents of paragraph 3 2 .of

the counter reply need no cofimients.

34. That the contents of paragraph 33 of the

counter reply are denied and paragraph 9 .1 , 9 .2 , 9.3 

and 9 ,4 . are reiterated. The removal of applicant 

from his services are illegal, arbitrary and ■fê imical 

and liable to be quashed and the applicant may be 

reinstated in service and tniaHon’ ble Court may 

qUash all the consequential orders passed by 

respondent No,3 ,4 , 5 and 6 ,

35 .  ̂ That the contents of paragraph 34 of

the counter reply need no comments,

VERIglQATIOH.

I, Sheo Shankar Shukla son of Sri Nageshwai
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IM THE CENTRAL ® ^N ISIR M 1V E  TRIBBNAl. 
UJCKHOW BENCH, UCKNOW

R E G l S T R a T I O M  O . t .  M O .  4 4 0  C F  1 9 8 7

S h e o  S h a n k e x  s h u k l a  • .

VERSUS 

U n i o n  o f  I n d i a  a n d  o t h e r s

a p p l i c a n t

R e s  p o n d  e n  t s

S U P P L E M E N T A R Y  A P P U C A T I O N

V-

I 3 i e  a p p l i c a n t  n a i n e d  a b o v e  m o s t  r e s p e c t f u l l y  

s u b m i t s  a s  u n d e r

1 )  T h a t  t h e  a b o v e  n o t e d  a p p l i c a t i o n  h a s  b e e n  

f i l e d  c h a l l e n g i n g  t h e  V a l i d i t y  o f  t h e  i m p u g n e d  

o r d e r  o f  r e > A O V a l  f r o m  s e r v i c e .  D u r i n g  t h e  p r e p a r a ­

t i o n  o f  t h e  C a s e  i t  w a s  n o t i c e d  t h a t  s o m e  v i t a l

d o c u m e n t s  h a v e  b e e n  l e f t  t o  b e  f i l e d  i n a d v e r t e n t l y  

w h i c h  a r e  n e e d e d  t o  b e  b r o u g h t  b e f o r e  t h e  H o n ' b l e

T r i b u n a l  f o r  t h e  s a k e  o f  e n d s  o f  j u s t i c e .  H e n c e

t h e  i n s t a n t  s u p p l e m e n t a r y A p p l i c a t i o n  i s  b e i n g

f i l e d  w h i c h  m a y  k i n d l y  b e  t a k e n  o n  r e c o r d .

2 .  T h a t  w h i l e  s e r v i n g  a s  s e n i o r  B o o k i n g  C l e r k  

a s  a  C l a s s  I H  o x  G r o u p  * c *  R a i l w a y  S e r v a n t  t h e  

a p p l i c a n t  w a s  s e r v e d  w i t h a  slgt c h a r g e s h e e t d a t e d  2 5 . 5 .

1 9 8 4  i s s u e d  u n d e r  t h e  s i g n a t u r e s  a n d  s e a l  o f  t h e

D i v i s i o n a l  C o m m e r c i a l  s u p e r i n t e n d e n t #  L u c  k n o w  w h o

has subseqUBtly imposed the punishment o f  removal

f r o m  s e r v i c e  o n  t h e  i m t i t i d R s s  a p p l i c a n t .  I t  i s



-  2 -

A-

R i o s t  r e s p e c t f u l l y  s u b m i t t e d  t h a t  t h e  D i v i s i o n a l

C o m m e c c i a 1 s u p e r i n t e n d e n t  i s  n e i t h e r  a . d i s c i p l i n a r y  

a u t h o r i t y  n o r  a n  a p p o i n t i n g  . a u t h o r i t y  u n d e r  t h e  

p r o v i s i o n s  o f  R a i l w a y  S e r v a n t  ( D i s c i p l i n e  a n d  

A p p e a l )  R u l e s  1 9 6 8  ( h e r e i n a f t e r  r e f e r r ^  t o  a s  \

1 9 6 8  R u l e s ) ,  r e a d  w i t h  p a r  a  1 3 4  o f  I n d i a n  R a i l w a y  

E s t a b l i s h m e n t  C o d e  v o l .  i  i 9 7 i  e d i t i o n  o r  p a t a  

2 1 5  o f  I n d i a n  R a i l w a y  E s t a b l i s h m e n t  c o d e  V o l .  I

1 9 8 5  e d i t i o n ,  a s  s u c h  t h e  D i v i s i o n a l  C o m m e r c i a l  

s u p e r i n t e n d e n t  i s  v ^ o l l y  i n c o m p e t e n t  a n d  w i t h o u t  

j u r i s d i c t i a i  t o  i n s t i t u t e  t h e  d i s c i p l i n a r y  p r o c e e d ­

i n g s  a n d  i m p o s e  t h e  p u n i s h m e n t  o f  r e m o v a l  f r o m  

s e r v i c e u p o n  t h e  a p p l i c a n t .  S b s  T h u s  t h e  i m p u g n e d

o r d e r  i s  w h o l l y  w i t h o u t  j u r i s d i c t i o n #  n u l l  a i i d  

v o i d  i n  t h e  e y e  o f  l a w *  A t r u e  c o p y  o f  t h e  c ^ r g e -

s h e e t  d a t e d  2 5 ' . 5 . 1 9 8 4  i s  b e i n g  f i l e d  h e r e w i t h  a s

M a t o E E z S l  a o a g x a r e - S . i  t o  t h i s  s u p p l e m e n t a r y  A p p l i c a t i o n .

3 .  T h a t  i t  i s  f u r t h e r  s u b m i t e d  t h a t  R u l e  3  ( l ) ( i )  

( i i )  o f  t h e  R a i l w a y  S e r v a n t  C o n d u c t  R u l e  i 9 6 6 ,  

v i o l a t i o n  o f  w h i c h  h a s  b e a n  g l l e s e d  b y  t h e  R e s p o n ­

d e n t s ,  i s  V a g u e  a n d  h e o c e  t h e  P e t i t i o n e r  c a n n o t  b e  

h e l d  r e s p o n s i b l e  f o r  v i o l a t i o n  t h e r e o f .  T h e  

a p p l i c a n t  h a s  c o m m i t t e d  n o  m i s c o n d u c t  i n  t h e  e y e  

o f  l a w *

4 .  T h a t  t h e  s t a t e f f l e n t  o f h a s  b e e n

s u p p l i e d  a s  Part o f  t h e  c h a r g e s h e e t  c o n t a i n e d  i n  

A n n e x u r e - s i  t o  t h i s  s u p p l e m e n t a r y  A p p l i c a t i o n .  

A r t i c l e  I I I  o f  i t  i n d i c a t e s  t h a t  t h e  a l l e g a t i o n s  

h a v e  b e e n  r a i s e d  o n  t h e  b a s i s  o f  s o m e  p a n c h n a m a
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d a t e d  1 4 . 1 * 1 9 8 4  a l l e g e d l y  p r e p a r e d  i n  c o n e I g a n j  * s

M a l g o d a m  s w  a t  2 3 . 3  0  h o u r s .  A t r u e  c o p y  o f  t h i s  

A M N E X U R E * s 2  P . a n c h n a m a  - i s  b e i n g ,  f i l e d  h e r e w i t h  a s  A n n e x u r  e " S 2

t o  t h i s  S u p p l e - T . e n t a r y  A p p l i c a t i o n .

5 .  T h a t  i t  i s  a p p a r e n t  f r o m  t h e  a f o r e s a i d  P a n c h -  

n a m a  ( A n n e x u r e - s 2 )  t h a t  o n  r e c e i v i n g  s o m e  I n f o r m a ­

t i o n  t h r o u g h  t h e  r e l i a b l e  s o u r c e s  a  t r a p  

p l a n  w a s  p r e p a r e d ,  a c c o r d i n g  t o  w h i c h  t h e

V i g i l a n c e  S q U g ^ i  i n s t r u c t e d  s r i  D e v i  P r a S a d #  

V i g i l a n c e  K h a l a s i  t o  p u r c h a s e  a  t i c k e t  o f  B a r a u n i  

J n .  jzf f r o m  t h e  B o o k i n g  w i n d o w #  R a i l w a y  S t a t i o n #  

C o l o n e l g a n j #  b u t  t ^ f o r e  p u r c h a s i n g  t h e  s ^ d  t i c k e t  

t h e  f a r e  f o r  o n e  t i c k e t  o f  B a r a u n i  J n .  w o u l d  b e  

a s k e d  f r o m  t h e  b o o k i n g  c l e r k .  F o r  t h i s  p u r p o s e  

t h e  s a i < ^  D e v i  P r a s a l ^  w a s  h a n d e d  o v e r  E S . 8 5 / -  o n l y

o f  d i f f e r e n t  d e n o m i n a t i o n s  w h i l e  t h e  e x a c t  f a t e

f o r  t w o  t i c k e t s  o £  B a r a u n i  J n .  I l n d  c l a s s  E x p r e s s

Train was Rs.83/-

6 .  T h a t t b e  s a i d  S r i  D e v i  P r a s ^  w a s  s e a r c h e d

b y  s r i  K . S .  R a t h o r e #  V i g i l a n c e  I n s p e c ^ S t o r  t o  

e n s u r e  t h a t  n o t h i n g  w a s  l e f t  w i t h  h i m  e x c e p t  t h e

s a i d  Rs. 8 5 / - .  H o w e v e r  t h e  o t h e r  K h a l a s i  a c c o m p a n y ­

i n g  S r i  D e v i  P r a s e f ^  w a s  n o t  s e a r c h e d .  T h e  s a i d

s r i D e v i  P r a s a ^  w a s  n o t  i n s t r u c t e d  a b o u t  t h e  T r a i n #

a n d  C la s s  o f  c o m p a r t m e n t  f o r  v ^ i c h  t h e  t i c k e t s

w e r e  t o  b e  p u r c h a s e d .

7 .  T h a t  t h e r e a f t e r  w h e n  t h e  a p p l i c a n t  d e c l i n d  t o  

c o n c e d e  t h e  a l l e g a t i o s /  o n e  S r i  R . C . s r i v a s t a v a

^  W a s  a p p o i n t e d  a s  E n q u i r y  O f f i c e r  v i d e  o r d e r  dated

L - 3 -
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2 2 . 1 0 . 1 9 8 4 .  S r i  R . C .  s r i v a s t a v a ,  h o w e v e r #  d i d  n o t

c o n d u c t  a n y  e n q u i r y  a n d  t r a n s f e r r e d  t o  h i g h e r  p o s t

o n  p r o i n o t i o n .  s u b s e q u e n t l y  S r i  M . L . s r i v a s t a v a  w h o

h ^  s t e p p e d  i n  t h e  s h o e s  o f  s r i  R . C .  s r i v a s t a V a

s t a r t e : !  t h e  e n q u i r y  p r o c e e d i n g s  w i t h o u t  b e i n g  

a p p o i n t e d  a s  E n < | u i r y  O f f i c e r  b y  t h e  d i s c i p l i n a r y

a u t h o r i t y .  A t r u e  c o p y  o f  t h e  o r d e r  d a t e d  2 2 . 1 0 . 8 4

a p p o i n t i n g  S r i  R . C .  S r i v a s t a V a  a s  E n q u i r y  O f f i c e r

i s  b e i n g  f i l e d  h e r e w i t h  a s  A n n e x ure~*s3 t o  t h i s

s u p p l e j n e n t a i y  A p p l i c a t i o n .

8* T h a t  i t  i s  w o r t h w h i l e  t o  m e n t i o n  that t h e  

f a c t s  f i n d i n g  e n q u i r y  w a s  m a d e  b y t h e  h i g h e r  

O f f i c e r s  o f  t h e  V i g i l a n c e  D e p a r t m e n t  w h i l e  t h e  

Status o f  t h e  E n q u i r y  O f f i c e r  w b s  n o t  o n l y  m u c h

lo^etJbo ^he  E J i g u i r y  O f f i c e r  ^ w a s  a l s o  u n d e r t t o e  

g r i p s  and p r e s s u r e  o f  t h e  a u t h o r i t i e s  o f  t h e

V i g i l a n c e  D e p a r t m e n t .

9 .  T h a t  u n d e r  t h e  p r e s s u r e  o f  t h e  V i g i l a n c e

D e p a r t m e n t  t h e  E n q u i r y  O f f i c e r  p r e s u m e d  a l l  t h e  

a l l e g a t i o n s  ^ ^ g B S ^ a g a i n s t  t h e  a p p l i c a n t  t o  b e  

p r o v e d  a n d  e a t a b l i s h e d  a n d  h e n c e  t h e  s a i d  a l l e g a “

t i o n s  w e r e  n e v e r  p r o v e d  b y  t h e  p r o s e c u t i o n  b e f o r e  

t h e  e n q u i r y  o f f i c e r  i n  p r e s e n c e  o f  t h e  a p p l i c a n t .  

O n  t h e  o t h e r  h a n d  t h e  p e t i t i  a p p l i c a n t  w a s  a s k e d  

t o  d i s p r o v e  t h e  allegatio ns  l e v e l l e d  a g a i n s t  h i m .  

T h e  f i n d i n g s  o f  t h e  E n q u i r y  O f f i c e r  are based o n  

n o  m a t e r i a l *

1 0 .  T h a t  t h e  a p p l i c a n t  w a s  a s k e d  t o  n o m i n a t e  

h i s  d e f e n c e  h e l p e r  v i d e  l e t e r  d a t e d  8 . 2 . i 9 8 5 ,  a
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t r u e  c o p y  o f  v ^ i c h  i s  b e i n g  f i l e i  h e r e w i t h  a s

A n n e 5! u r e - S 4 t o  t h i s  s u p p l e m a t a r y  A p p l i c a t i o n ,

T h i s  l e t t e r  w a s  i s s u e d  b y  S r i  M . L . S r i v a s t g V a  i n

t h e  C a p a c i t y  o f  E n q u i r y  O f f i c e r  a n d  n o t  b y  s r i

R » C .  S r i v a s t a V a  w h o  w a s  d u l y  a p p 0 i n t © i  b y  t h e  

a u t h o r i t i e s  a s  E n q u i r y  O f f i c e r .

1 1 *  T h a t  i t  i s  w o r t h w h i l e  t o  m e n t i o n  h e r e  t h a t  

S a r v a s r i  T e w s r i #  G » S »  M i s r a  s ^ d  K * S * R a t h o r e ^

t h e  f f l e i n b e r s  o f  t h e  V i g i l a n c e  s q u a d ^ h ^  a l s o  l o d g e d

a  i ’ . I . R .  w i t h  t h e  V i g i l a n c e  n a r r a t i n g  t f e e e n t i r e  

s t o r y i n  w h i c h  t h e  a p p l i c a n t  w a s  d e p i c t e d  a s  g u i l t y

V -  o f  r e c e i v i n g  Rs# 2/ -  a s  e x t r a  f a r e  f o r  t h e  t w o

t i c k e t s f o r  B g r a u n i  J n .  f r o m  C o l o n e l g a n j .  I n  t h i s  

r e p o r t  i t  h a s  b e e n  s t a t e d  t h a t  o n  c h e c k i n g  a n d  

c o u n t i n g  t h e  G o v e r n m e n t  c a s h  o n l y  Rs* 8 3 / -  w e r e
(

f o u n d  t h e r e .  B u t  s u b s e q u e n t l y  o n e  o f  t h e  m e m b e r s

of the V ig ila n c e  squgd s r i  B a i r  am Tewari pointed 

out that he ha^ seen the applicant h id ing  Rs«2A

u n d e r  a  b e d s h e e t  s | J r e a d  o v e r  t h e  t a b l e  a n d  t h e n #  

i t  h a s  b e e n  a l l e g e d ,  t h e  s a i d  R s .2/ -  w a s  f o u n d  f r o m  

t h e r e .  T h e  a p p l i c a n t  r e s p e c t f u l l y  s u b m i t s  t h a t

d u r i n g  a  l o |?0 t i m e  s e a r c h  i n  t h e  b o o k i n g  o f f i c e #  

t h e  a p p l i c a n t  w a s  n e i t h e r  i n f o r a ^  a b o u t  t h e

r e c o v e r y  o f  R s . 2 / -  n o r  i t h e  s a i d  r e c o v e r y  w a s  m a d e
i

b e f o r e  t h e  a p p l i c a n t ,  b u t  s u b s e q u e n t l y  i t  w a s  

a l l e g e d  t h a t  8s . 2/ -  n o t e  w a s  f o u n d  b e l o w  t h e  b e d s h e e t  

o n  p o i n t i n g  o u t  b y  B g l r a m  T e w a r i  w h o  w a s  p r e s e n t  

t h e r e  a l l  t h r o u g h o u t  b u t  h e  d i d  n o t  p o i n t  o u t  

e a r l i e r .  I t  h a s  a l s o  b e e n  a l l e g e d  t h a t  £ri Tewari
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saw the applicant hiding the sai<̂  Rs*2/ “ note but 

Sri Tewari was never made available to the applicant 

for the purpose of cross examination nor the

p r o s e c u t i o n  p r o d u c e d  h i r n  b e f o r e  t h e  E n q u i r y  O f f i c e r  

i n s p i t e  o f  d e m g n d  m a d e  b y  t h e  a p p l i c a n t ,  h t r u e

copy of the aforesaid report is being filed here­

with as annexure-sS to this supplementary Applica­

tion.

1 2 .  O J i a t  t h e r e  i s  a b s o l u t e l y  n o  m a t e r i a l  o r  

e v i d e n c e  a v a i l a b l e  o n  r e c o r d  c o r r o b o r a t i n g  t h e  

f a c t  t h a t  R s . 2 / -  ntte  w a s  f o u n d  b e  l o w  t h e  b e d  s h e e t  

o n  t h e  p o i n t i n g  o u t  o f  s r i  B a l r a m  T e w a r i .  T h i s  

f i n d i n g  h a s  b e e n  g i v e n  b y  t h e  E n q u i r y  O f f i c e r  

w i t h o u t  a n y  b a s i s .

1 3 .  T h a t  t h e  V i g i l a n c e  s q u g < d  w h i c h  e n t e r e d

Inside the booking office for search did not give 

their search before entering inside the office.

s r i  B a i r a m  T e w a i i  w a s  s t a n d i n g  n e a r  t h e  t a b l e

f r o m  w h e r e  t h e  p r o s e c u t i c s i  I s  a l l e g i n g  t h e  r e c o v e r y  

o f  t h e  S a i d  Rs. 2 / -  n o t e .

1 4 *  T h a t  t h e  said S r i  D e v i  P r a s a d  a n d  H a r i  s h a n k e r  

r e m a i n e d  c o n t i n u o u s l y  s t a n d i n g  t h e  b o o k i n g  

w i n d o w  t i l l  t h e  d o o r s  o f  t h e  b o o k i n g  o f f i c e  w e r e  

o p e n e d  b y  t h e  a p p l i c a n t  a n d  t h e  V i g i l a n c e  S q U a d  

e n t e r e d  i n s i d e  t h e  b o o k i n g  o f f i c e /  b u t  S r i  D e v i  

P r a s a d  o r  h i s  a c c o m p l i c e  d i d  n o t  s t a t e  a t  a n y  

o c c a s i o n  t h a t  t h e y  s a w  t h e  a p p l i c e ^ t  h i d i n g  t h e  

S a i d  R s . 2 / “  n o t e .  T h e r e  i s  a b s o l u t e l y  n o  e v i d e n c e  

o n  r e c o r d  t o  s h o w  t h a t  h o w  t h e  s a i d  8 s . 2 / -  n o t e



r e a c h e d  u n d e r t b e  b e d - s h e e t ,  i h e  E n q u i r y  O f f i c e r

has recorded his findings aiaiply on the basis of

c o n j u c t u r e s  a ^ d  s u r n d s e s  t h a t  t h e  S a i d  R s . 2 / -  n o t e  
was p l a c e d  b y  t h e  a p p l i c a n t  h i m s e l f .  I h e  E n q u i r y  
O f f i c e r  h a s  n o t  j u s t i f i e d  a s  t o  w h y  s r i  D e v i  P r a s a A  
w i l l  n o t  g i v e  i ? s . 8 3 / -  o n l y ,  a s  a  m a t t e r  o f  f a c t

sri Devi Prasad Paid only Rs.83/- as demanded by the

a p p lican t . T h e  v i g i l a n c e  s q u a d  b e i n g  d i s a p p o i n t e d

in their atteinpt intentionally implicated the 

applicant falsely to justify their source of infor­

mation and trap showing that they hafd not searched 

on simple information without verifying the source.

15. That the punishment imposed is obviously

arbitrary  and without any basis  or material aVailat>le 

on record and is as such liable  to  be qUashed by

t h i s  H o n * b l e  T r i b u n a l  w i t h  a l l  c o n s e q u e n t i a l

benefits to the appiicant.

16. ®iat it may be the pleasure of this Hon'ble

Tribunal to ccaidone the delay in filing of this 

supplementary application and tai«e it on record 

for the sal̂ e of ends of justice. It could not be 

filed eaJ^liei: appl^icant as the Case file

was misplaced.

A
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1*  S h e o  s h a n k e r  S h u k ^ a #  a g e d  a b o u t S S y e a r s #  s o n

r e s i d e n t  o f

h e r e b y  v e r i f y  t h a t  t h e  c o n t e n t s  o f

P a r a s [ C= are true to my personal

knowledge and Paras .............—-- a£« bel4eved to be

true on the basis of legal aAvise and that I  have 

not suppressed any material fact- ^

Lucftnow Dated:

If ^  1 9 9 0 .
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STANDARD FORM No. 5
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ST A N D A R D  F O R M  O F  C H A R G E S H E E T

4

ro , a I968 ^ r f .m  9)

...................
................ . umfrO^T ^F)

I . . of Railway Adminislrativ' i)

. ........ ............as; £13^
P lace  o f  issw

/
/

#r

§ § 5 m e m o r a n d u m

, . , .  snr t . (3, .  aftT sr.) f w ,  ,96s %  fra, 9 % .4*.................'...........

. Jr WHH if ajTfK m % aren* * i  & r™  («p-!r w )  S fjitr >i!it i  -i stttw % jc w

§ ' j

■ 'iWittder Rule 9 of the M w a y  Sem nts propose (s) to hold an inquiry against Shu  ̂S Ŝ  !'kta>:

enclosed statement of articles of charge rAnnexure n Proposed to be held is set out in the
nus-behaviour in support of each a r t iL  of t  statement of the imputations of mis-conduct or
anda Jis, of witnesŝ  by (An"«ure II). A list of documents by which
(Aancxure III and IV). charge are proposed to be sustained are also enclosed

2. <5»V---................................ .

^  f t  atfirfrw  \ t o « i  ^  5 ’ ® '

.0 any other doc„n.ems which arc fn t i e  If He desirefto be giveLccess
enclosed list o f  docum ents (A n n e iu rc  II I )  he should ' A dm inistration  but n o t m entioned in the  
f e - ara l .... ...................................... S 'vc a notice to th a t effect to  ,h e  u nd ersigned /t

M em orandum , in d icating the relevance o f  the d o c u , ; , ;n ; ' ’ 'i“y '  ° f  the receipt o f  this
au th o rity  m ay refuse perm ission to  in sp ect all o r  a n T s u c h '? “ The disciplinary ;
the case  o r il would be again st the public in terest o f  L c iir ft  5“ “ “ ** “ * "> opinion, not relevant to  ?

c o m p e te  inspection o f  additional docum ents w ithta S  f  k I " ' °  " " ' " O '  » '  » ''0 “ ''i

nntted , ^ „ i . e  c . r a e t s  from  such o f  the additional d o c \ t ^ . : l l t i r ; : S 2 : t p « .

ir>ara*T#%R,>. !

^Rt?: t f%xTT 3Tr̂ r, ^  srt̂ Tfr ̂  ̂  ^ ^ ^  ŵ.
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3. Shri..^ ;

1-'

U ' '

/ j- Mri. .‘-T; ■'• . r •

^ S ta g e s  o f  the enquiry 'w ilV noi be th at request for access to docum ents m ade at lat^r

request within the tim e lim it specified b o v r l r t h T c i '  ' " “ 'u  "  m a k in g ^ e .
have been m ade a t  an earlier stage. N o request for circum stances show d e a rly  th at the request couW  not ' 

com pletion  o f  the inquiry unless sufficient cause is T h T  f  docum ents will be entertained after
o f  the inquiry. for not m aking the request before the com p letion -

4.  

S h r i . .  / S ^ ^ C j Q  ■ ■ • sTRv |

o” “  “ "■er railw ay sevant/ao o f i ic f a / ‘'f ' ' 'p  ‘ " ,'^ °™ '‘ ' " " "  ™ >'' ‘ f  « ! ' '
o f R u l e  9 (9) o f  the R ailw ay Servants ”  T rad e Union who satisfies the reqire-

f e e u n a e r  as the ease m a ,  be fo r inspee “ h h e S e u m e n t  f “ “  ^ o l  2 .
« e  Inquiring A u th o rity  in the event o f  an ora  i n o n r  s  .  ? f  ' “ .
one o r  m ore persons in o rd er o f  pnfferenfie, ^  F o r  this purpose, he should nom inate
Trade  U nion Official (s), S h r i .^ ^ ;^  the assisting railway servant (s) o r Railway

con f to  assist him d \ j 2 i g ^  undertaking from  the nom inee (s).
ont ,„ the particulars of other ease ( I f  an i„ . .  The undertaking should a so J

an the u nd ertakin g should be furnish d w f e  (s , Kad already undertaken to assis t
Railw ay alongwith the ^nomination' “ «aersigncd /G eneral M a n a g e r,| ........................................................

W  JTO W o t  3(«air =r ^ ft itfr 3« snsi srt^ t o  % fwn

Z Z Z 7 T ^  ■’ ' ' ' ’ " ‘"■O" » f  his d e f a c e  anfw .w “?  7 '  '»

i'(c) t * ' ' f * - ° “ ’ “ ‘‘ *h ™  he wishes to cali In siipporl ol

Shri . , , ^  / y  O '  “ '

7. S h r l ^ ,



;^ f ; 
; V .rf-

( :. )

■’ -''^ f  ’ '■' V ' V I ........ ’ ’ ’ I................... ^  sF w ft (an̂ or) ftinr, 1 9 6 6 % 2 0 ^-an^f?^',zn
^  % 3rsft? appft ^  t % ht«T'Et ^ \,

vf '’ l} ''^  3?fu^l'{| cp; JTT 5PTR ^  ^  ?Wi|r SIKRT ^  ^  -̂ .̂Trr I

afrr # 3FZT Hffîr ^ 3fiq]ĝ ;T jfjr̂ | fft ITT
• •̂ ’ ....... ......................... ;^tj^3T«n^ ^  5iĤ r(t

W ( < H r ^ 7 T T [ )  f^»T, 1966 20 ?iT̂  %  ̂ ?̂fi I

Jhe attention of Shri ........ is invited to Rule 20 of 'the Railway Sevlccs
(C9nauct)v^p  ̂ 1966, under which no railway servant shall bring or attempt to bring any political or other

interests in respect ofmatters pertaining to his 
. sem ^i^deM he Government. If any, representation is received on his behalf frcm ^nqihcr perswj in 

respect of any matter dealt within these proceedings, it will be presumed that Shri. h S .  .
::̂ s aware:9f5Ucha»eprcsentationand^t had been made at his instance and action will be taken against 
Ju  ̂for violation of Rule 20 of the Railway Services (Conduct) Rules, 1966.

9. TH w m  'r̂ ' i
9. The receipt .of this Memorandum may be acknowledged.

f. ' . ' *(TF^t(fek% 3{R5I 3l'lT ^3?l% %)

siifyiM afiT

*By ordcf and in thê  name of
i  IhyPj^esid^

V- ■•■•'••••Gt ^ -A i ^ O .........

Name and (lesianation.of Competeiu

Ends ;

U- UiJ' r

-R
To

fjfl-

Shri

,( 3 U h Jc'T̂ r̂rq • ■ • 
Designation

3Tlf?: ■ M . L  ., C-B̂ CV-c 6 - ŝrŷ ln : c) O

Place, etc.
fSj/

fvc ?fr......................

I
(a; Copy to S h ri.....................

authority) for information.

•; ( aSJT̂ffTT 5Pt q,-Er y'lT

................. (name and ciesi r̂uition of tlic icndiiis:

•7f? 3rr?9r ^ # f^T
HJPT-^JTT 5rn?T+Rr ^  ^  ^  ^5Tf 3ir ?i^d> f  I

■ I h.s t.me hm.t ,„Hy oc extended upto ten days at the direction of the competent a.thcritv.



.: ■ f.

4
( o

JTf ^  ^  ?nKft 11 T . .  '
** This time limit may be extended upto Iwenty days at the direction of the competent authority,

t  ^  JTT 5rrrsRnr<t ^  r̂!T I 5:.r%';
t  To be retained wherever President or the Railway Board is the competent authority;

$ ^  Treq-fe srrRmfl- ^  i
J Where the President is the disciplinary authority. ■' . '■■

5r|T ^  ^  ^  f^ T  i ^  (snrwr^ afn snft̂ r) 1968 16 (1)
^  ^  srr5ft sdMMr w  ?TTf̂  ̂^ fwpqr i

■@ To be used wherever applicable— See Rule 16 (1) of the Railway Servant (Dif;ciplinc and Appeal) 
Rules, 1968— Not to be inserted in the copy sent to the Railway Servant. ^

V
i

§ 5ft m«T ^ ^  W  t' I .

Strike out whichever is not applicable.

. £ qf? W  3T7«TT ̂  3T̂ T5T'T 5T|f sfTTWT, rTT V(%̂  Tf 3fT=f3̂ înI T̂̂1: | I

£  Submission of such list at this stage need not be insisted upon if the employee docs not comply 
with this requirement.

1

NER— 83840346-5000— 6 1 84

f-
f-

/ '

/

/ .



■

■d--,

•4

/

I

■ ' \  

"V

-:,J-

’ ft sTm* f  1 ^  ^  f ^ t r  r̂flftr
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0 F EHQUIR3r OFFICER 

<Rl>LE 9 <2 ) 03? SERVal32a (©&&)

iieiHl M visiom J. Office
i»taoitaow*

. m s M

W b^eas an tnqoiry ueder Kcle 9 of tĥ e Railway 
Servants <filscipline & Appeal) Rules^ 19S8 is 
, t f ‘

, 1^ '  tim  a©a' ttoat
sn-quiJiy OtfScBt «honia be appointed to iaqulre iato 

the chaxgea fsamea

fe«%' 'Ifee siiaaeKJSigned in  cxo£:df.S€ f

powers confersea by 3«b*j:ale < 2) o i the said sul^
' agpKbi*€#'

a« En îtiajy Officer to  inquire into the charges ftamed 
agaiastthe said Sj:i Shiv Shankex ShuHIa# 3£*BC/CoXonel-

© iff ■ -isfeiiMea f# ''fte' Mm

u  i m a M v  s f m ^ m  /'

I#  Bri H*c* Siivastava/ Elr)p/ RP* File ^,X*d/$s-*C '
37/84 cai«taini«g 30/c and 2/U is  'eftclosed# Dft̂  
enquiry may please be conducted and repoxt submitted 
m t l js  .. ■ ■ ■

GH/vig*y^p^ ts* . - ^

. #  .. 

D iv i .

# t  lite- sttp^t# 

coitspetent JAicfeciow* 
aiithority
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IN THE CENTRAL ADI^INISTRATIUE TRIBUNAL 

ADDITIONAL BENCH

No,CAT/ Dated
my
lated .

U t i

\0 ^  lu 2^  4- 0

( J )  S I l a < 9   ̂ \JftJL H a K ^ i u S > i .c t '

0 )  (S,. m ,  \ h  L .

Please take notice that xhe applicant above 

named has presented ai appUcation, a-popy lrf̂=̂ oroof i o onojresgd . .

herewith which has beei registered in this Tribunal and the- 

Tribunai has fixed day of J 9 8 S _ i 9 bS S

V  3<rtjK u K f i

I f  10 , appearencB is made on your behalf, your 

pleader or by some, one"duly authorised to Act and plead on 

your in the said appiicatipt, it  will be heard and decided in your 

absence*

this_

Givei ynder ay haid and the seal of the Tribunal

DEPLiTY REGISTRAR(Judicial)

dinesh/

<|Br DEPLiTY REGISTRAR

=T y V n r / y - ^

U K o ^

' ^ \ \ i . ^ ■ ^ Y y \ j 2A ^- A _a^  Sa- l=c)\  • I-

1 .̂. H ' ■ N f.C ' ^ K®) *

1

I
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. , -̂ lAl-ji-uBAD ' ^blvCru ALiAP'laBAp,,

■ ■ A-^' JrtteD..,£'<‘‘■̂ ĈLA-x''|>̂ f^.-vx tA^ '

'. . Hegis tr? t i O n W ^

No>''C^\TA.lic^/;,,r;;

-sm carntfTi-at

!L i j J J !l | S 3 P 0 m E N T (S  3

■ . aeasc^ takv:' -noi i - - i v r £ xne,,';:.priic-r-i t -jvc ' r̂ auied

Jius',;prcserrt;od, a.n.'5pp];aGa:o e .coDy 'wherfeof is orfci’osed 

herev^ixii whiin ,nas bet.n rcg'l;itered in-this" Tribunal ■■ ' -

Âay o'i . ..‘tn̂;:; i.ri>>unoj hos fi'XGu '

> *

ii js D'.),: jSppyorance is rriadG,on yxiUr b s h e lf , 'your‘-

or by spme cne 'duly authorishd to Act 'and  •■ \

Piead on your in thG- sa id ■ appltcetion,- .it v^iri be . r '■

he a ra'.and decridsci in', y'our-ei/'serjce * .. . ' .'•

' - '^-iven'under my hand and the' stppl of tho. Tribunal 

this. ' . ■ nH. -O . ■ -..o,K/ >■ /j5.r<̂jsiu ■,-:

- JHS 
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rr«n 3T<ft5r ?  %  ^ j \  ^

^  ^  ?fr 5^f)?r 331^.

^ tf ^<Tqr 5r t  m  ^msft ?rr ( ’sd f.H H '^ ) ^ i 

f%?rr m i  sni^ ?it f u i f  f

H^sjl' I  f>jft
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vt^rai ?!|»(T w>T^
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Bsi'ore
'TPTThTCourt of

v a k a u a t n a m a

m  a u m i .  A D K ia sm E V fc  roiaJHW.

4 LLAEABAD

Reg. Mo. 440 of 1987

piaiiitiiT s h e o  S h a n f c e r  S h u l c l a

'DefendajrP

Versus
inflia &  omers 

Defendant T J n io n  O l  J - n O l

“ PliJntiff

Cli^eDt_______^

“Appellant

Petitioner
” ŝpondent

The P i« id e „t of In diado hereby appoint and autborise

Ra^ Ljiav dld570.c9..t6*A 1.1̂ 9̂=139:.d...............................  i i

from the appropriate Officer • * j u Viim chall nnt withdraw or withdraw from or abandon wholly -

forthwith to the said officer the special reasons for entering into the agreement, settlement or compromise.

The President hereby agree to ratify all acts done by the aforesaid Shri Y / K i 'Q O ’A t .............•••■•'

•  ................. i l a i  i ^ - y  • t o o  c a t e  v A  i la h a - t a  d   ..................................................................... ...........   ■' ■ •  .......  
in pursuance of this authority.

IN WITNESS WHEREOF these presents are duly executed for alld OH h fe lf Ol lllC f  I'KijCUl ( 
India this the ... ,

........ ...................... •;I98r,

'̂ a/ed.......

......

A ,
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Before

VAKALATNAMA

fn the Court of

Versus

.9 f)r .Wrf̂ Vrr:̂  ;>(3/v-<4.̂ aPÎ

'̂/We. 6-...(HA!5^':f . J> ,.1̂ ; f^.' .. R .,. K .

f\f i-^ J  ,y , , •Sv' • ^

........ , ' ̂ .................D ^ 'c-  £ ’ ' ̂ ' "n S  'A  '€ a  < iU o i^  '̂ '

do liereby appoint and authorise Shri___i/T^.^/.. .............................................. _

Railway Advocate......to appear, act apply and prosecute the above des­
cribed Writ/Civil Rcvision/Case/Suit/Applicaion/Appea] on my/our behalf, to file and take back documents, 
to accept processes of the Court, to deposit moneys and geuei-ally to represent myself/ourselves in the above 
proceeding and to do all things incidental to such isppearing, acting, applying, pleading and prosecuting for 
myself/ourselves. - "

T/We hereby agree to ratify all acts done by the aforesaid Shri. .............

............................................ ..............................  Railway Advocate, .. '

...................................................................in pursuance of this authority.

IN WITNESS WHERE OF these presents are duly executed by nie/us this.

.day of. .198..

. Lnws:

' i^ 'is io t^  i^ailway •Han.ager • -  •

O '^V '-O -r

.C. . .  .
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